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CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNOU

Original Applicatien Noe 184 of 1992

Gyan Bahadur Singh esesess Applicants,
’ Versus

Unien mF_Ihdid & ors. ';....;. Respondents,
Hoen'ble Mr, Justice U.C,Srivastava, V,C.
Hon'ble Mr, K,Obayya, Membesr-A

(By Hon'ble Mr, Justice U,C.Srivastava, V,E)

One Girdhari Lal, who was werking as
Contigent Pestal Chawkidar (C.P.C) at Shahganj
Sub Best office was @ caswal labour and on
completion of 65 years of age and haviﬁg been
found unfit to continue further, he was terminated
oh 10.6.1988. Thereafter justification of C.P.
Chaukidar at the Post office had to be reviewed,
Thé matter was being processed and it was likely to
vtake time, hence after termination of services
of Shri Girdhari Lal several casual labaurﬁrs were

engaged on daily wages in different spells,

~Ultimately the vacancy was notified to Emplayment

Exchange te spensor 3 names, Out of the list,

Shri Gyén_Bahadu£ Singh was engaged on purely
temporary and adhoc basis, Subject to ihsffuctions_
from the higﬁer authorities and it vas mede ciea;
to him that the'appeintment was purely temporary,

adhec and likely to be terminated at any time

‘without assigning any reason. Subsequghtly as a

result of successive revieuws it uas decided that

there was no justification of the post and the post

. was ordered to be abolished by the Competent

Autherity and in accordance with terms of appointm-

ent the services of Shri Gyan Bahadur Singh uere



i

" terminated on 16.1.1990.” The applicant has

challenged the said terminatiun order on the
graund that the action of the respanﬂ&nts is

dlscrlmlnatory. The appllcant approached hlgher

.'authorltles who infermed the petitianer that

the services of the petitioner were terminated

on dccount of abolition of the post of Chaukidar,

~ The applicent moved a representatien to the ,

epposite parties on 16,7,1990 stating therein
that the services af‘tﬁe appliCént may be
reinstated, The services of the other employcasr
were also terminated aﬁd some of them were
reihstated but the applicant was not teinétated.-
Some- employees approached before ihis Hon'ble
Tribunal and this Hon'ble Tribunal was pleased

to ailaw'the appli¢atiqn and directad\th? |
respondents thet the épplicénf in that casejbq
also appointed or absorbed as other persens

have been reinstated,

2. The learned counsel for the applicanf !

contended that in similar circumstances this
Tribunal has alloved U.A, Noe 40 of 1989,

Persuram Yadav Vs, U.,0,I, & others and the case'

of the present appllcant is also en par with that

of Persuram Yadav. In the cade of Persuram Yadav,
the plea which was ‘taken was that his performance'
was not satisfactery. The refprence was mad€

in anether Munishwar Yadav Vs. U,0.I, & ethers and

" ‘gther cennected cases U0.A, 316/1988 decided on.

28.1,1992, The facts of this case (184/1992)
appears te be some what identical, In the said
gase, uwe have issued a direction thdt whenever

any pest in the district available or appointments
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vthere being a Chawkidar, Th

are made, the cases of the applicants will consider
for appeintment against the said post. It is

only after their refusal, anybody else can be
appeinted.

A}

3. The pest'ef'C.P.Chaukidar appears tc be,

'but, essential for a post af?ice. -Qh!ioﬁﬁlﬁ, ng

post eoffice in such areas can functieon without

the)Eost of .

¢/ Chauwkidar in 6ne

. : _ ,

ferm or the other is te be revived or maintained
, _ .

and.that's why the direction given in the earlier

_ casés, that whenever the poét is created, revived

or comes‘into.existence, the applicant‘who'had
worked in the said post will be given appointment,

This will not be confined te the pést in‘questiog,’

*But, alse to the other post offices in the district

where offer can be given to the applicant on
priority basis, With the above observatioﬁé, a
the application is disposed of with no srder as

tq.cust. S ” .

V.C.

'_Luckhou Dated: 2.2:1993
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